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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHL.
0.A. No.373/2022

IN THE MATTER OF: -

SumitSaini e Applicant
Versus

Haryana State Pollution Control Board ... Respondent

REPORT ON BEHALF OF JOINT COMMITTEE IN COMPLIANCE
OF ORDERS DATED 21.02.2023

MOST RESPECTFULLY SHOWETH:

1. The Hon'ble NGT vide orders dated 21.02.2023 passed the

following directions:-

“11. We have gone through the report filed by the HSPCB.
In the report it has been mentioned that in compliance of
order dated 17.01.2023 numbers of Plywood
manufacturing units and 5 numbers of brick kilns were
inspected and status report annexure R-1 and annexure R-
2 have been submitted in respect thereof. In annexure R-1,
it has been mentioned that out of 28 Plywood
magufacturing units, 24 units were compliant and 3 units
were lying closed due to reasons mentioned and one unit
was lying closed under order of the board. However, there
is no mention whether the above said units have obtained
licenses from the Competent Authorities. Individual
compliance status of all the units has not been mentioned
despite the specific order to this effect passed by this
Tribunal. Similarly, in annexure R-Z, 2 brick kilns are
stated to be compliant while other 3 brick kilns are stated
to be non-operational. The aspect regarding compliance

with the consent conditions by individual brick kilns has

not been looked into. The plywood manufacturing units

are using wood as fuel while the brick kilns are using coal
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as fuel In its report the Joi

mentioned anything about disposal of fly ash generated by

above said units.
12 The Joint Comimittee Is directed to look into the

aspects of compliance with the consent conditions and
disposal of fly ash by the units individually and submit the
report in this regard within two months by email at
Judicialngt@ gov.in preferably in the form of searchable
PDF/OCR supported PDF and not in the form of Image
PDF. '

13. In the report dated 16.01.2023, the Regional Officer,
HSPCB, Yamuna Nagar had mentioned that en vironmental
compensation of Rs. 1 531,250/- was imposed by HSPCE
on M/s SPS Bio Chem Pvt. Ltd which has been deposited
by the above said unit. The amount of environmental
compensation deposited by M/s SPS Bio Chem Pvt. IS
ordered to be utilized for restoration of the environment
in the area and respondent no. 2-HSPCB and respondent

no. 4-Deputy Commissioner, Yamuna Nagar are directed

to submit Action Plan for utilization of the amount of '

environmental compensation for restoration of the
environment in the area with specific timelines within one
month by email at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR supported PDF and not in
the form of Image PDF.

14. In the report dated 16.01.2023, the Regional Officer,
HSPCB, Yamuna Nagar has mentioned that the directions
regarding compliance on the land fill site at village
Aurangabad under section 4 of the Municipal Solid Waste
(Management and Handling) Rules, 2016 had been issued
to the Commissioner, Municipal Corporation, Yamuna
Nagar-Jagadhri vide letter No. HSPCB/YR/2022/4386
dated 27.09.2022 and letter no. HSPCB/YR/2022/4750
dated 26.12.2022 but no compliance report had been

‘nt Committee 1135 not
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received. In its report, the Joint Committee has mentioned
that Commissioner, Municipal Corporation, Yamuna
Nagar-Jagadhri has submitted compliance report dated
07.02.2023 and thereafter the site was verified on
15.02.2023 and during inspection the Municipal Solid
Waste processing site at village Aurangabad was found
compliant,

15. In its reply, the respondent no. 6- Municipal
Corporation, Yamuna Nagar has submitted that Municipal
Corporation, Yamuna Nagar-Jagadhri had allotted the
work to M/s Classic Manpower which initially worked in
proper way but subsequently did not process the solid
waste as per Solid Waste Management Rules 2016, The
agency was blacklisted by the Municipal Corporation
Yamuna Nagar-Jagadhri on 27.10.2022 and payment of
amounting to Rs. 526,60,426/- was withheld but the
Hon'ble Petition Committee of Haryana Vidhan Sabha
allowed him to execute the work within one month and
directed to submit the report. M/s Classic Manpower
started the work and lifted all the solid waste but the same
Is yet to submit the proof of scientific disposal of the
waste. Municipal Corporation Yamuna Nagar-Jagadhri has
now allotted the work to M/s IND Sanitation Solution
which is processing the waste in compliance of the Solid
Waste Management Rules 2016. The HSPCB is directed to
audit status of compliance by Municipal Corporation
Yamuna Nagar-Jagadhri with Solid Waste Management
Rules, 2016 and the Water (Prevention And Control of
Pollution) Act 1974, the Air (Prevention and Control of
Pollution) Act, 1981 and the Environment (Protection)
Act, 1986 in respect of solid waste and sewage
management as well as preventing discharge of untreated
sewage/industrial effluent in river Yamuna through the

drain in question in compliance of directions issued by
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this Tribunal and also to Initiate proceedings for

imposition of the environmental compensation on

respondent no.6- Municipal Corporation Yamuna Nagar-
Jagadhri for the past violations in accordance with law and
submit its report mentioning in detail action taken in this
regard within two montiis by email at judicial-ngt@go v.in
preferably in the form of searchable PDFE/OCR supported
PDF and not in the form of Image PDF.

16. List for further consideration on 18.04.2023 for
hearing in respect of M/s SPS Bio Chem Pvt. Ltd. and brick
kilns and on 18.05.2023 for hearing in respect ‘of the

plywood industries and Municipal Corporation Yamuna

Nagar-jagadhri.”

Detailed report of Brick Kilns regarding licenses obtained
from the Competent Authorities, Compliance of Consent to

Operate Conditions and disposal of fly ash:-

M/s Pooja Brick Industries, Village Damla, District Yamuna
Nagar:- The unit is Brick Kiln and engaged in the
manufacturing of bricks/tiles. The said unit has obtained
Consent to Operate from the Board for the period from
01.04.2020 to 31.03.2025 (Annexure-R/1). Further, the
unit has obtained license from concerned departments i.e.
Mines and Geology Department, District Town and
Country Planning Department and District Food, Civil
Supplies and Consumer Affairs Controller Department.
The copies of licenses are attached herewith as Annexure-
R/2, Annexure-R/3 & Annexure-R/4 respectively. The
sample of air emission was collected and analysis report
issued vide no. 473 dated 13.04.2023 shows results within
prescribed limits. Copy of the same is attached as
Annexure-R/5. The compliance conditions of Consent to
Operate is also attached as Annexure-R/6. The fly ash is

being re-used in the manufacturing of brick/tiles.
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M/s Jawla Bricks Company, Dhudhla Road, Damla, Yamuna

Nagar:- The unit is Brick Kiln and engaged in the
manufacturing of bricks/tiles. The said unit has obtained

Consent to Operate from the Board for the period from
01.04.2016 to 31.03.2026 (Annexure-R/7). Further, the
unit has obtained license from concerned departments i.e.
Mines and Geology Department, District Town and
Country Planning Department and District Food, Civil
Supplies and Consumer Affairs Controller Department.
The copies of licenses are attached as Annexure-R/8,
Annexure-R/9 & Annexure-R/10 respectively. The sample
of air emission was collected and analysis report issued
vide no. 474 dated 13.04.2023 shows results within

prescribed limits. Copy of the same is attached as

Annexure-R/11. The compliances of conditions of Consent
to Operate is also attached herewith as Annexure-R/12.

The fly ash is being re-used in the manufacturing of

brick/tiles.

M/s Ambey Bricks Co, Village Damla Dhudhla Road Yamuna
Nagar:- The unit is Brick Kiln and engaged in the
manufacturing of bricks/tiles. The said unit has obtained
Consent to Operate from the Board for the period from
01.04.2018 to 31.03.2028 (Annexure-R/13). Further, the
unit has obtained license from concerned departments i.e.
Mines and Geology Department, District Town and
Country Planning Department and District Food, Civil
Supplies and Consumer Affairs Controller Department.
The copies of licenses are attached as Annexure-R/14,
Annexure-R/15 & Annexure-R/16 respectively. The
sample of air emission was collected and analysis report
issued vide no. 118 dated 14.02.2023 shows results within
prescribed limits. Copy of the same is attached as
Annexure-R/17. The compliances of conditions of Consent

to Operate is also attached herewith as Annexure-R/18.

381



The fly ash is being re-used in the manufacturing of
brick/tiles.

M/s Zimidara Bricks Kiln, VPO Damla, District Yamuna
Nagar:- The unit is Brick Kiln and engaged in the
manufacturing of bricks/tiles. The said unit has obtained
Consent to Operate from the board for the period from
01.04.2020 to 31.03.2027 (Annexure-R/19). Further, the
unit has obtained license from concerned departments ie.
Mines and Geology Department, District Town and
Country Planning Department and District Food, Civil
Supplies and Consumer Affairs Controller Department.
The copies of licenses are attached as Annexure-R/20,
Annexure-R/21 & Annexure-R/22 respectively. The
sample of air emission was collected and analysis report
issued vide no. 187 dated 14.02.2023 shows results within
prescribed limits. Copy of the same is attached as
Annexure-R/23. The compliances of conditions of Consent
to Operate is also attached herewith as Annexure-R/24.
The fly ash is being used in the ‘manufacturing of

brick/tiles and also re-used.

M/s Goel Brick Industries, Village and PO Damla, District
Yamuna Nagar:- The unit is Brick Kiln and engaged in the
manufacturing of bricks/tiles. The said unit has obtained
Consent to Operate from the Board for the period from
01.04.2018 to 31.03.2023 (Annexure-R/25). Further, the
unit has obtained license from concerned departments i.e.
Mines and Geology Department, District Town and

Country Planning Department and District Food, Civil

Supplies and Consumer Affairs Controller Department.

The copies of licenses are attached as Annexure-R/26,
" Annexure-R/27 & Annexure-R/28 respectively. The
compliances of conditions of Consent to Operate is also
attached as Annexure-R/29. The fly ash is being re-used in

the manufacturing of brick/tiles. The unit has informed
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7
vide letter dated 08.02.2023 regarding temporary 383

shutdown of the opcration of the unit. Copy of the samc is

attached as Annexure-R/30.

3 M/s SPS Bia Chem'Pvt. Ltd., Dudhla Road, Village Damla,
District Yamuna Nagar:- The unit has obtained Consent to
Operate for the period from 21.03.2023 to 31,03.2027
vide no. HSPCB/Consent/: 843073523YAM
CT032056067 dated 21.03.2023. The copy of CTO
granted to the imlt is attached as Annexure-R/31. The
compliance of conditions of Consent to Operate is
attached as Annexure-R/32. The action plan for
utilization of the amount of environmental compensation
for restoration of the environment in the arca has been
prepared. Copy of the same is attached as Annexure- K
R/33.

All the sites have heen visited by the members
nominated by SEIAA on dated 15.04.2023.

The report is submitted for kind consideration
please. It is uhdenake’d to mmply with the directions

passed by ll()l\'bluljribilnai,

{ ff; .
Prabhaker Ku ma’\{;m{ o Nitfn- IRO,

Member, SEAC, Haryana _'ilS?CB,,Y;;xnuna Nagar

J’b u jor

Dr. Vivek Saxena, IFS, it
Member, SEAC, flaryana -~

- Ayush Sinha, 1AS

. Commissioner,

Municipal Corporation,
 Yamuna Nagar

Y
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8 Annexure-Bg,

==  HARYANA STATE POLLUTION CONTROL 3“*‘?_

== BOARD TN

Hi-'i' em  SCO-131 Sector-17, HUDA Jagadhari Ph.01732- "o

200137 Email:- hspcbroyr@gmail.com
E-mail: hspcb.pkl@sify.com

No. HSPCB/Consent/ : 313116120YAMCTOA7185106 Dated:03/02/2020
To.

M/s :POOJA BRICK INDUSTRIES
VILLAGE DAMLA

Subject: Grant of consent to operate to M/s POOJA BRICK INDUSTRIES.

Please refer to your application no. 7185106 received on dated 2019-12-27 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s
POOJA BRICK INDUSTRIES is here by granted consent as per following specification/Terms
and conditions.

Consent Under AIR
Period of consent 01/04/2020 - 31/03/2025
Industry Type Brickfields ( excluding fly ash brick manufacturing using lime process)
Category ORANGE
Investment(In Lakh) 26.9699993
Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sq.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 1.0 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic tank
2. Trade

Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

1.NA

Number of stacks 1

Height of stack

1. Attached to|33mtr
Gravitational Chamber

Emission parameters

1. SPM 100 mg/m3

Product Details

1. Bricks and tiles | 25000 Numbers/ day




Capacity of boiler

1.NA | Ton/hr

Type of Furnace

1.NA |

Type of Fuel

1. Coal | 5 Ton/day

Raw Material Details

Clay | 5 Metric Tonnes/Day

Nirmal

Kumar
Regional Officer, Yamuna Nagar

Digitally signed by Nirmal Kumar
Date: 2020.02.03 13:21:12 +05'30"

Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
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10

quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Brick Kiln will maintained Brick roads/mettled roads in and outer periphery of Brick Kiln in
order to minimise the fugitive Dust.
2. Unit will apply 90 days before expiry of CTO.
3. CTO so granted shall be revoked if any of the CTO conditions not complied by the unit
without any prior notice. Nirmal Digitally signed by Nirmal

Kumar
Date: 2020.02.03 13:21:37

Kumar
Regional Officer, Yamuna Nagar

Haryana State Pollution Control Board.
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Government of Haryang

13-04-2022 (Cash) gsg Il

07-04-2022 (Chq.iDp) ||
B %2y -

IDEB?‘)

GRNNo.: 0089138923 Date: 0§ Apr 2020 19:28:27
Office Name: 1992-Mining Officer Depariment Of Mines
g

Geciogy Yamuna Nagar

Valid Uplo:

Treasury: Yammuna Nagar
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0853-51.1 02-97-51 Other Recsipts 37750

PD AcNo u
Deduction Ampynt: g 0

TotaliNet Amount: Hd 37750
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GPF/PRAN/T INAct, no./VehicleNo/Taxd:.

PAN Ng: AANFPDS13P

Tenderer's Name: M 8 POOJA BRICK INDUSTRIES

Address: 184 SHARMA GARDEN YAMUNANAGAR
BEHIND MAHINDRA PETROL PUMP
YAMUNRNAGAH- 135001

Particulars: PAYMENT OF ROYALTY AND STP FOR
THE YEAR 2022 23

Cher_;ua-DD-

Ostail: Depositors Signaiure

FOR USE IN RECEIVING BANK

Bank CIN/Ref No: 000150930298206042022

Payment Date: 06/04/2022

Bank: SBl Aggregator

Status: Succass

GRN No_:

Treasury:
Periag:

PAN No;

Address:

Particulars:

Bank:
Status;

Office Namag-

Head of Account
0853-51-102-9?-

GPFIPRANT, IN/AGH, no #VehicleNo/T axld:-
AANFPOS13P
Tenderer's Name:

Bank CiIN/Rer No:
Cate:

) Annexuresg?

E-CHALLAN
Government of Hary

13-04-2022 (Cagh)
07-04-2022 (Cnq /D)

ana

0089138923

Yammung Nagar
(2022-23) Yearly

Tenderer's Detail

M S POOUA BRICK INDUSTRIES

184 SHARMA GARDEN YamU:
BEHiND MAHINDRA PETROL PuMp
YAMUNANAGAR. 135001

PAYMENT OF ROYALTY anp STP FOR
THE YEAR 2022 23

Depositor's Signature

000159930298206042022
06/04/2022

SBI Aggregator
Success
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Report No. 473

Issued to

Description: Sample | f s 1
of the board collected
from 12-April-202:

sr.
1.

*

2
3
4
5
6.
7
8
8

10.
i b

Param

Sample Code

Name of Plant/ Section #
Stack Attachedto
Normal Operating Sched UIE:;.
Type of Chimney #
Stack Height from.
Diameter of the _5.335.}(1__#:
Stack Temperature (
Average stack veloci
‘Quantity of Emission
Type of Fuel #
Suspended




15 Annexure-RGg1

Compliance of the conditions of Consent to Operate issued to
M/s Pooja Brick Industries, Village Damla, Yamuna Nagar for
the period from 01.04.2020 to 31.03.2025 vide no. HSPCB/
Consent/:313116120YAMCTO A7185106 Dated:03/02/2020.

Sr. | Conditions Compliance Status
No. |
1. | The applicants shall maintain good Complying.

- housekeeping both within factory and
'in the premises. All hose pipelines
values, storage tanks etc. shall be
‘leak proof. In plant allowable
I pollutants levels, if specified by State
 Board should be met strictly.
2 EThe applicant/company shall comply Complying.
'with and carry out directive/orders
| issued by the Board in this consent
order at all subsequent times without
'negligence of his /its part. The
' applicant/company shall be liable for
'such legal action against him as per
provision of the law/act in case of
violation of any order/directives.
Issued at any time and or non
compliance of the terms and
conditions of his consent order.
3. |The applicant shall make an Not required at this
application for grant of consent at stage.
least 90 days before the date of
expiry of this consent.
4, Necessary fee as prescribed for Not required at this
obtaining renewal consent shall be stage.
paid by the applicant alongwith the
consent application.
5. | If due to any technological Not required at this
improvement or otherwise this Board stage.
is of opinion that all or any of the
conditions referred to above required
variation (including the change of
any control equipment either in
whole or in part) this Board shall
after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply
with the conditions so varied.

}
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The industry shall provide adequate
arrangement  for  fighting the
accidental leakages, discharge of any
pollutants gas/liquids from the
vessels, mechanical equipment etc.
which are likely to cause
environment pollution.

Not applicable.

The industry shall comply noise
pollution (Regulation and control)
Rules, 2000.

Complying.

The industry shall comply all the
direction/Rules/Instructions as may
| be issued by the MOEF/CPCB/HSPCB
from time to time.

Complying.

The industry shall ensure that
various characteristics of the
effluents remain within the tolerance
limits as specified in EPA Standard
and as amended from time to time
and at no time the concentration of
any characteristics should exceed
these limits for discharge.

Complying.

10.

The industry would immediately
submit the revised application to the
| Board in the event of any change in
the raw material in process, mode of
treatment/discharge of effluent. In
case of change of process at any
stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may
be on any account and that shall be
paid by the industry and the industry
would immediately submit the
consent application to the Board in
the event of any change during the
year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying.

11.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in
| connection with the various process
'and the treatment facilities. The
' consent to operate is subject to
' review by the Board at any time.

Complying.

("-'
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112,

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the
effluent by the Board.

Complying.

113

The industry shall pay the balance
fee, in case it is found due from the
industry at any time later on.

Complying.

If the industry fails to adhere to any
of the conditions of this consent to
operate order, the consent to
operate S0 granted shall
automatically lapse.

Complying.

If the industry is closed temporarily
at its own, they shall inform the
Board and obtain permission before
| restart of the unit.

Complying.

[ The industry shall comply all the

Directions/ Rules/Instructions issued
from time to time by the Board.

Complying.

Specific Conditions :

Compliance Status

Brick Kiln will maintained Brick
roads/mettled roads in and outer
periphery of Brick Kiln in order to
' minimise the fugitive Dust.

Complying

"Unit will apply 90 days before expiry
of CTO.

Not required at this
stage.

CTO so granted shall be revoked if
any of the CTO conditions not
complied by the unit without any
| prior notice.

Not required at this
stage.

HSPCB, Yamuna Nagar
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Annexure-B34

S HARYANA STATE POLLUTION CONTROL BOARD
) C-11, SECTOR-6, PANCHKULA
Website — www.hspcb.gov.in E-Mail - hspcb.pkl@sifymail.com

Tele Fax No. — 0172-2577870-73

No. HSPCB/Consent/ : 269734816YAMCTOA2941579 Dated:13/03/2016

To.
M/s :Jawla Bricks Company
Dhudhla Road, Damla, Yamuna Nagar
YAMUNANAGAR

Subject: Grant of consent for emission of Air under section 21/22 of the Air
(Prevention & Control of Pollution) Act, 1981, from 01/04/2016 to
31/03/2026

Please refer to your consent application received on dated 2016-02-27 in Regional Officer ,
Yamuna Nagar on the subject cited above.

With reference to your above application for consent for the emission/ continuation of
emission of S.P.M. air pollutions into atmosphere under Air (Prevention & Control of Pollution) Act,
1981 hereinafter referred as the Act.

M/s Jawla Bricks Company are authorized by the Haryana State Pollution Control Board to
discharge their air pollution being emitted out of their factory premises in accordance with the

condition as mentioned below:-

1. The applicants shall maintain good house keeping both within factory and in the premises. All
hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants levels,
if specified by State Board should be met strictly.

2. Two or more ducts with different nature of exhaust gases should neither be intermixed nor to be
through a common chimney.

3. Adequate facilities should be provided for sampling viz sampling holes at specified locations
and dimension. The platform of specified size and strengthful arrangements electric connection
also be provided.

4.  The applicant/company shall comply with and carry out directive/orders issued by the Board in
this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance of
the terms and conditions of his consent order.

5. The disturbed condition in any of plant/plants of the factory which is likely to result in increased
emission or result in violation of emission standards shall be forthwith reported to this Board
under intimation to the Member Secretary, Haryana State Pollution Control Board.

6. The toxic chemicals materials should be handled with due safety. The storage of toxic
chemicals should be such that in case of emergency the chemicals could be transferred to other
empty tank automatically and which should be followed by an approved air pollution control
equipment designed for worst conditions.

7. A green belt (having sufficient tall and dense tree) around the factory should be provided.



10.

11.

12.

13.

14.

15.

16.

17.

18.
19.

20.

21.

22.

19

All the processes using toxic chemical/harmful gases should be equipped with an emergency
siren system in working conditions for alarming the general public in case of untoward incident.

The applicant shall furnish to all visiting officer and/or the State Board, any information
regarding the construction/installation or operation of the establishment or emission control
system and such other particulars as may be pertinent to prevention and control of air pollution.
The industry shall also maintain and make available inspection book to the officers of the Board
during their visits.

The air pollution control equipment of such specification which shall keep the emissions within
the emission standard as approved by the State Board from time to time shall be installed and
operated in the premises where the industry is carrying on/proposed to carry on its business.

The existing air pollution control equipment if required shall be alerted or replaced in
accordance with the direction of the Board.

All solid wastes arising in the factory premises shall be properly graded and disposed of by:-

(1) In case of Land fill material, care should be taken to ensure that the material does not give
rise to lechate which may percolate in ground water of carried away with storm run off.

(i1) Composting in case of bio degradable materials.

(iii) If the method of incineration is used for the disposal of solid waste the consent application
should be processed separately and it should be taken up which consent is granted.

The industry shall submit an undertaking to the effect that the above conditions shall be
complied with by them.

The applicant shall ensure that the emission of the air pollutants shall remain within emission
standards as approved by the State Board from time to time.

The applicant shall make an application for grant of fresh consent at least 90 days before the
date of expiry of this consent.

Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

The applicant shall either:-

a)Not later than 30 days from the date of consent order, certify in writing to the Member
Secretary that the applicant had installed or provided for alternate electric power source
sufficient to operate all the facilities installed by the applicant to maintain compliance with the
terms and conditions of the consent.

b). Not later than 30 days from the date of this consent certify in writing to the Member
Secretary that upon the reduction loss or failure of one or more of the primary source of electric
power to any facilities installed by the application to maintain compliances with the term and
conditions of this consent, the application shall proportionally reduce or otherwise control
production and/or all emissions in order to maintain compliance with terms and conditions of
this consent.

There should not be any fugitive emission from the premises.

The liquid effluent arising out of the operation of the air pollution control equipment shall also
be treated in a manner and to the standards stipulated in the consent granted under Water
(Prevention & Control of Pollution) Act, 1974 by this Board.

If due to any technological improvement or otherwise this Board is of opinion that all or any of
the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

If the industry fails to adhere to any of the condition of this consent order the consent so granted
shall automatically lapse.

The unit shall obtain consent under Water (Prevention & Control of Pollution) Act, 1974 and
authorization under HWTM Rules,2008.
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24.

25.

26.

27.

28.

29.

30.
31.

32.
33.
34.
3s.
36.
37.
38.
39.

20
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(a) The industry shall discharge all the gases through a stack of minimum height.

(b) The height of stack shall conform to the following criteria:

(i) H=14.Q"0.3 Where sulphur-dioxide is emitted.

Q = Sulphur dioxide emission as Kg/hr.

(i1) H = 74 Q"27 where particulate matter is emitted.

Q = particulate matter emission as tonne/hr. If by using the formula given above the stack
height arrived is more than 9 m then this higher stack should be used.

(ii1))The minimum stack height should be 30 Mts.

Nothing in this consent shall be deemed to preclude the instruction of any legal action nor
relieve the applicant form any responsibility, liabilities of penalties to which the applicant is or
may be subject.

The industry shall maintain the following record to the satisfaction of the Board.

1.The industries shall install separate energy meter and maintain log books for running of all air
pollution control devices or pumps/motors used for running of the same.

2. Register showing the results of various tests conducted by industry for monitoring of stack
emission and ambient air.

The industry shall provide adequate arrangement for fighting the accidental leakages, discharge
of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are likely to
cause environment pollution.

The consent being issued by the Board as above doesn’t imply that unit performance conforms
to law as required.The consent is being issued provisionally only with a view to accommodate
the unit to provide it an opportunity to modify its operation immediately so as bring them in
conformity with the law of the land.

The industry shall provide non-leachate storage facilities for proper disposal of Hazardous
wastes.

The industry shall provide acoustic chambers on DG sets to control noise pollution and ensure
noise level within the permissible limit.

The industry shall submit on site/off site emergency plan, if required.

The industry shall submit A/R within 3 months in case of 17 categories and once in 6 months,
other categories L & M and keep all the parameters within limit.

The industry shall comply the public liability insurance Rule, 1991 as amended to date.

The industry shall submit Environmental Audit report once in a year.

The industry shall comply noise pollution (Regulation and control) Rules, 2000.

The industry shall install ambient air station in case of 17 & other categories large & medium.
The industry shall obtain environmental clearance, if applicable as per MOEF notification.
The industry shall inform to HO/RO office immediately by FAX in case of failure of APCM.
In case of bye passing the emissions, the consent shall be deemed revoked.

The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

Specific Conditions :

Other Conditions :



1.

21

Unit will not excavate brick earth/ordinary clay more than a depth of 1.5 meter
from adjoining ground level as per notification of department of mines,
Haryana dt. 23-01-2013 (2) Unit will not use any illegal/ unauthorized fuel (3)
unit will submit fresh mining license with in 30 days(4) unit will submit fresh
license from DFSC with in 30 days (5) unit will submit pending fee before
expiry of the consent of 4thyear as per the policy of the Board(6)Subject to the
out come of the decision of Hon'ble Supreme Court in Civil appeal no.
6373/2015 in the matter of Haryana Pardesh Brick Kiln Owner Association V/s
Union of India & Ors. (7) The unit will abide to Moef notification regarding fly
ash notification to use fly ash as per directions of Hon’ble Supreme
Court/Punjab & Haryana High Court(8) unit will follow the directions issued by
Govt of Haryana/ Govt of India or any court ,(9) unit will submit pending fee
before expiry of 4thyear consent as per policy of the board

Regional Officer, HQ

For and be'half of chairman

Haryana State Pollution Control Board,
Panchkula.
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DDO Code' 1992 E - CHALLAN Candidate Copy’ DDO Code: 1992 E - CHALLAN AG/ Dept Copy
Government of Haryana Government of Haryana
Valid Upto:  22-05-2022 (Cash) Valid Upto: 22-05-2022 (Cash)
16-05-2022 (Chq./DD) 16-05-2022 (Chq./DD)
=« 00904 32298« -« D09 04322948
GRN No.: 0090432298 Date: 15 May 2022 12:02:27 GRN No.: 0090432298 Date: 15 May 2022 12:02:27
Office Name:  1992-Mining Officer Department Of Mines Office Name:  1892-Mining Officer Department Of Mines
Geology Yamuna Nagar Geology Yamuna Nagar

Treasury: Yammuna Nagar Treasury: Yammuna Nagar
Period: (2022-23) Yearly Period: (2022-23) Yearly

Head of Account Amount ¥ Head of Account Amount ¥
0853-51-102-97-51 Other Receipts 38730 0853-51-102-97-51 Other Receipts 38730
PD AcNo 0 PD AcNo 0
Deduction Amount. T 0 Deduction Amount; & 0
Total/Net Amount:  F 38730 Total/Net Amount: 38730

F Thirty Eight Thousands Seven Hundred and Thirty Rupees

F Thirty Eight Thousands Seven Hundred and Thirty only

Tenderer's Detail

Tenderer's Detail

GPF/PRAN/TIN/Actt. no.VehicleNo/TaxId:- LICENSE NO. 104
PAN No:

"-""-“"')ﬁ"--'”‘""'"'-'-"'"“""'"'-'>€-"-"""---""""“"'""

GPF/PRAN/TIN/Actt. no./VehicleNo/Taxld:- LICENSE NO. 104
PAN No:

Tenderer's Name: JAWLA BRICKS COMPANY Tenderer's Name: JAWLA BRICKS COMPANY

Address: VILLAGE DAMLA YAMUNA NAGAR - Address: VILLAGE DAMLA YAMUNA NAGAR -
135001 * 135001

Particulars: Payment of Royalty Fee Rs 37250 and STP Particulars: Payment of Royalty Fee Rs 37250 and STP
Fee Rs 500 for the year 2022 to 2023 and Fee Rs 500 for the year 2022 to 2023 and
Payment for Royalty Interest of Rs 980 from Payment for Royalty Interest of Rs 980 from
0104 2022 to 15 05 2022 01 04 2022 to 15 05 2022

Cheque-DD- Cheque-DD-

i Depositor's Signature HEr: Depositor's Signature

FOR USE IN RECEIVING BANK FOR USE IN RECEIVING BANK

Bank CIN/Ref No; 000150913464015052022 Bank CIN/Ref No: 000150913464015052022

Payment Date: 15/05/2022 Payment Date: 15/05/2022

Bank: SBI Aggregator Bank: SBl Aggregator

Status: Status: Success

Success

* Note :->Depositor should approach treasury for judicial stamps etc. after verifying successful/ Account Prepared
status of this challan at 'Verify Challan' on e-Gras website. This status become available after 24 hrs of deposit of

cash or clearance of cheque / DD.

An nexureﬁ%
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_. i %%E 399

Memn No. ?f!“‘?v?q{
Pated fé: ~ob” P 23

LICENCE

Renewal of Licence under section 8 of The Punjab Scheduled Roads and Controlled Arcas Restriction of
Unregulated Development AL, 1963 for setting up of brick Kiln in the controfled area Yamuna Nagar-

Jagadhri-1iL

| Name & address of the ° Mss Jawla Bricks Kiln Co., vVillage Damla, Tehsil Radagar,

l“ ¥ N
'-g SR ES st amuna ! ag‘li X

Operation of Brick Kiln and excavation.

L)

Purpose of fieente

Kh. no.3476/2/2, 6372, 7, 14, 15 for brick Kiln, office and
—— . moulding of briks village Damla, Tehsil Radaur, Distt
i Yamuna Nagar.

Description of land covered by

{ jcence is hereby renewed upto 31-03-2023 under section 8 of the Punjab Scheduled Roads and Controlled

Arcas Restriction of Unregulated Development Act, 1663 with particulars given below:

I That the conditions alreads imposed ar S No 306 to {iv) by the Department vide letier bearing endst.
No S46-366 DTFY ) dated 02.04.2009 are duly complied with—""

District BoWn Planner, Yamuna Nagar,
0 ( fxercising'the powers of Director.

Town and Country Planning. Haryana,

Uife-T. 8 & 14 of Act No. 41 of 1963,

Endst. No. P ﬂ???«? - I27Y DTR(Y) Dated. 16 ~ 0 &= 2 Ccd?

A copy is forwarded 1o the foliowing tor information and netessary actios-

/s lawia Bricks Kiln Co., Viliage Damia, Tehsil Radaur, Disit. Yamuna Nagar.

Wi b =

District Magistrate, Yamuna Nagar. P
District Food and Supplies contraller, Yamuna Nagar, / ?\

District Town Plafiner, Yamuna Nagar.

. Exercising the powers of Director,
U I Town and Country Planning. Haryana,
i 5.7, 8§ & 14 of Act No. 41 of 1963



<SS 6@ oot ) icence
FORM 'B'
inLieuofLicence NO. ........ccecveeennicancscccncnnne issued by DMAmbala/
Kurukshetra/Yamuria Nagar/On Dt. _L,Z—U L{rJCS’ﬁ[
THE HARYANA CONTROL OF BRICKS SUPPLIES ORDER, 1972
Licence under clause 6 of Haryana Control of
Bricks Supplies Order, 1972

¥

Licence No.Ynr.BK. = _\0\}

Nameﬁg_‘sauﬁg_%&_w‘mm) r”mi’n’*\‘d

Parentage District [} 5
Postel Address sy 2.8 _— &\ 4.—J‘ h Qq ng_eu; qmila.
is Licensed to manufacture, setor

supply bricks at (here mention the address or addresses ofthe place

,J;;ﬁnff 24 /4 }:./1, 12, T4 ml/é}s]z_md\(gh ffﬁ’k

2 The licence shall be valid upto the day of 31stmarch. 3 o3 .3

Dated District Magistrate

Note : Description of "Brick" according to clause 2 (a) of the East
Punjab control of Bricks SuppliesAct, 1949, is as under :-
"Bricks" means any piece of burnt clay having a geometrical
shape fired in kiln.

T TRt TUNEN 7 URLLY . TEPESITE . O sy oo
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JAWLA zﬂﬂchcom}ogu?e. RENEWAL ENDORSEMENT \/#R| 2% 104
U-D@rhees-

Date from which

Signature of issuing

renewal applicable Date of expiry authority Remarks
N = S 4
0\-0\\ o8 Q-63~2 02 '_UC//
Distt. Food, Givil Supplies
&

ol NS - = Boa

Con:. :mer Affairs Coré%z ler,
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Annexure-R11 402

Type of Sample:-Monitoring

L
S
% Haryana State pollution Control Board’s Laboratory
v  sco-115,1"& 2™ Eloor, Sec-25, Panchkula, Haryana

R rt No. 474 Dated 13.04,2023
eport No.

M/s Jawla Bricks Compan

Village- Damla, pudhla Road,
Yamuna Nagar.

Description: Sample of stack emission from re

of the board collected from premises of the fa
from 12-April-2023 to 13-April-2023. Results analysisis as fallows:-

Issued to

ceived 12.04.2023 collected Sh. Naresh Kumar, AEE
ctory on 12.04,2023. The sample has been analysed

ANALYSIS REPORT

Sr. Parameter Name Result Resuit Limit
1. Sample Code 474

2. Name of Plant/ Section # Brick Kiln

3. Stack Attached to # Brick Kiln

4, Normal Operating Schedule (hr/day)#

5 Type of Chimney # ACC

b. Stack Height from Ground Level # 35m

i1, Diameter of the Stack # 2.5'X2.5

g, Stack Temperature (C) # 123

g Average stack velocity (m/sec} # 9.01

10. Quantity of Emission (m/sec) 53

11. Type of Fuel # Coal

12. suspended particulate matter 2336 250
Sample not Collected by us 1SA JSA Lab orymrge

Sample Consumed in testing Megha Ranga Manjali Dr. Pinki Jangra

CC to Member Secretary, HSPCB.
CC to Regional Office: Yamuna Nagar. The test report relate only to the particular sample submitted

for testing.
& This infarmation is provided by the fefd officer.

kkk



27 Annexure-R1303

Compliance of the conditions of Consent to Operate issued to M/s
Jawla Bricks Company, Dhudhla Road, Damla, Yamuna Nagar for
the period from 01.04.2016 to 31.03.2026 vide no.
HSPCB/Consent/:269734816YAMCTOA2941579dated 13/03/2016

Sr. | Conditions Compliance Status
No.
1. | The applicants shall maintain good house Complying.

keeping both within factory and in the
premises. All hose pipelines values,
storage tanks etc. shall be leak proof. In
plant allowable pollutants levels, if
specified by State Board should be met
strictly.

2. Two or more ducts with different nature Not applicable.
of exhaust gases should neither be
intermixed nor to be through a common
chimney.

3. Adequate facilities should be provided for Unit has provided
‘ sampling viz sampling holes at specified adequate facility for

locations and dimension. The platform of sampling.
specified size and strengthful

‘ arrangements electric connection also be

| | provided.

\ 4. | The applicant/company shall comply with Complying.

and carry out directive/orders issued by
| the Board in this consent order at all
subsequent times without negligence of
his /its part. The applicant/company shall
be liable for such legal action against him
| as per provision of the law/act in case of
\ violation of any order/directives. Issued

at any time and or non compliance of the
terms and conditions of his consent

[ order.
5. |The disturbed condition in any of | Not required at this
\ plant/plants of the factory which is likely stage.

to result in increased emission or result
‘ in violation of emission standards shall
be forthwith reported to this Board under
intimation to the Member Secretary,
Haryana State Pollution Control Board.
6. The toxic chemicals materials should be Not applicable.
handled with due safety. The storage of
toxic chemicals should be such that in
case of emergency the chemicals could
'be transferred to other empty tank
\ ‘automatically and which should be

/
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followed by an approved air pollution
control equipment designed for worst
conditions. -

A green belt (having sufficient tall and
dense tree) around the factory should be
provided.

Complying.

All the processes using toxic
chemical/harmful gases should be
equipped with an emergency siren
system in working conditions for
alarming the general public in case of
untoward incident.

Not applicable.

The applicant shall furnish to all visiting
officer and/or the State Board, any
information regarding the
construction/installation or operation of
the establishment or emission control
system and such other particulars as
may be pertinent to prevention and
control of air pollution. The industry shall
also maintain and make available
inspection book to the officers of the
Board during their visits.

Complying.

10.

The air pollution control equipment of

' such specification which shall keep the
' emissions within the emission standard
|as approved by the State Board from
'time to time shall be installed and

operated in the premises where the
industry is carrying on/proposed to carry
on its business.

Complying.

1.

The existing air pollution control
equipment if required shall be alerted or
replaced in accordance with the direction
of the Board.

Not required at this
stage.

12.

All solid wastes arising in the factory
premises shall be properly graded and
disposed of by:- (i) In case of Land fill
material, care should be taken to ensure
that the material does not give rise to
lechate which may percolate in ground
water of carried away with storm run off,
(ii) Composting in case of bio degradable
materials. (iii) If the method of
incineration is used for the disposal of
solid waste the consent application
should be processed separately and it
should be taken up which consent is

Complying.

404
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granted.

13,

The industry shall submit an undertaking
to the effect that the above conditions
shall be complied with by them.

Complying.

14.

The applicant shall ensure that the
emission of the air pollutants shall
remain within emission standards as
approved by the State Board from time
to time.

Complying.

15.

The applicant shall make an application
for grant of fresh consent at least 90
days before the date of expiry of this
consent.

Not required at this
stage.

16.

Necessary fee as prescribed for obtaining
renewal consent shall be paid by the
applicant alongwith the consent
application.

Not required at this
stage.

17,

The applicant shall either:-

a)Not later than 30 days from the date of
consent order, certify in writing to the
Member Secretary that the applicant had
installed or provided for alternate electric
power source sufficient to operate all the
facilities installed by the applicant to
maintain compliance with the terms and
conditions of the consent.

b). Not later than 30 days from the date

| of this consent certify in writing to the

Member Secretary that upon the
reduction loss or failure of one or more of
the primary source of electric power to

' any facilities installed by the application

to maintain compliances with the term
and conditions of this consent, the
application shall proportionally reduce or
otherwise control production and/or all
emissions in order to maintain
compliance with terms and conditions of
this consent.

Complying.

18.

'There should not be any fugitive
emission from the premises.

Complying.

| 19.

The liquid effluent arising out of the
operation of the air pollution control
equipment shall also be treated in a

'manner and to the standards stipulated

in the consent granted under Water
(Prevention & Control of Pollution) Act,
1 1974 by this Board.

No trade effluent
generated by the unit.

%W,
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20.

If due to any technological improvement
or otherwise this Board is of opinion that
all or any of the conditions referred to
above required variation (including the
change of any control equipment either
in whole or in part) this Board shall after
giving the applicant an opportunity of
being heard vary all or such condition
and there upon the applicant shall be
bound to comply

with the conditions so varied.

Complying.

21,

If the industry fails to adhere to any of
the condition of this consent order the
consent so granted shall automatically
lapse.

Action will be taken if
found at any stage.

22,

The unit shall obtain consent under
Water (Prevention & Control of Pollution)
Act, 1974 and authorization under HWTM
Rules,2008.

Complying.

23,

(a) The industry shall discharge all the
gases through a stack of minimum
height.

(b) The height of stack shall conform to
the following criteria:

(i) H = 14.Q~0.3 Where sulphur-dioxide
is emitted.

Q = Sulphur dioxide emission as Kg/hr.
(i) H = 74 Q~N27 where particulate
matter is emitted.

Q = particulate matter emission as
tonne/hr. If by using the formula given
above the stack height arrived is more
than 9 m then this higher stack should
be used.

(iii)The minimum stack height should be
30 Mts.

Complying.

24.

Nothing in this consent shall be deemed
' to preclude the instruction of any legal
action nor relieve the applicant form any
responsibility, liabilities of penalties to
which the applicant is or may be subject.

Action will be taken if
found at any stage.

25.

The industry shall maintain the following
record to the satisfaction of the Board.
1.The industries shall install separate
energy meter and maintain log books for
running of all air pollution control devices
or pumps/motors used for running of the
| same. :

Complying.

406
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2. Register showing the results of various
tests conducted by industry for
monitoring of stack emission and
ambient air.

26.

The industry shall provide adequate
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
equipment etc. which are likely to cause
environment pollution.

Complying.

245

The consent being issued by the Board as
above doesn't imply  that  unit
performance conforms to law as
required. The consent is being issued
provisionally only with a view to
accommodate the unit to provide it an
opportunity to modify its operation
immediately so as bring them in
conformity with the law of the land.

Complying.

gﬂ_—

The industry shall provide non-leachate
storage facilities for proper disposal of
Hazardous

wastes.

Not applicable.

29.

The industry shall provide acoustic
chambers on DG sets to control noise
pollution and ensure noise level within
the permissible limit.

Complying.

| 30.

The industry shall submit on site/off site
emergency plan, if required.

Not applicable.

| 31.

The industry shall submit A/R within 3
months in case of 17 categories and once
in 6 months, other categories L & M and

| keep all the parameters within limit.

Complying.

3.

The industry shall comply the public
liability insurance Rule, 1991 as
amended to date.

Not applicable.

33.

The industry shall submit Environmental
Audit report once in a year.

Not applicable.

34.

The industry shall comply noise pollution
(Regulation and control) Rules, 2000.

Complying.

| 35.

The industry shall install ambient air
station in case of 17 & other categories
large & medium.

Not applicable.

36.

The industry shall obtain environmental
clearance, if applicable as per MOEF
notification.

Not applicable.
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The industry shall inform to HO/RO office
immediately by FAX in case of failure of
APCM.

Complying.

38.

In case of bye passing the emissions, the
consent shall be deemed revoked.

Action will be taken if
found at any stage.

39.

The industry shall comply all the
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.

Complying.

Specific Conditions :

Compliance Status

Unit will not excavate brick earth/
ordinary clay more than a depth of 1.5
meter from adjoining ground level as per
notification of department of mines,
Haryana dt. 23-01-2013.

Complying.

Unit will not use any illegal/ unauthorized
fuel.

Complying.

Unit will submit fresh mining license with
in 30 days.

Complying.

Unit will submit fresh license from DFSC
with in 30 days

Complying.

Unit will submit pending fee before
expiry of the consent of 4thyear as per
the policy of the Board.

Complying.

Subject to the outcome of the decision of
Hon'ble Supreme Court in Civil appeal
no. 6373/2015 in the matter of Haryana
Pardesh Brick Kiln Owner Association V/s
Union of India & Ors.

Complying.

The unit will abide to Moef notification
regarding fly ash notification to use fly
ash as per directions of Hon'ble Supreme
Court/Punjab & Haryana High Court

Complying.

Unit will follow the directions issued by
Govt. of Haryana/ Govt. of India or any
court.

Complying.

Unit will submit pending fee before
expiry of 4thyear consent as per policy of
the board.

Complying.

200>

Naresh Kumar, AEE

HSPCB,\Yamuna Nagar
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_‘!"l-'=-:'* HARYANA STATE POLLUTION CONTROL 3“*‘?

BOARD S
- SCO-131 Sector-17, HUDA e e
Jagadhari Ph.01732-200137
E-mail: hspcb.pkl@sify.com
No. HSPCB/Consent/ : 2802418YAMCTOA4907587 Dated:18/02/2018
To.

M/s :Ambey Bricks Co
Village Damla Dhudhla Road Yamuna Nagar

Subject: Grant of consent to operate to M/s Ambey Bricks Co.

Please refer to your application no. 4907587 received on dated 2017-12-30 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s
Ambey Bricks Co is here by granted consent as per following specification/Terms and
conditions.

Consent Under AIR

Period of consent 01/04/2018 - 31/03/2028
Industry Type Brick fields (excluding fly ash brick manufacturing using lime process)
Category RED

Investment(In Lakh) 8.44999981

Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sq.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 1.0 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic tank

2. Trade 00

Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

1.NA

Number of stacks 1

Height of stack

1. Chimney | 25 meter

Emission parameters

1. SPM | 450 mg/m3

Product Details

1. Bricks and Tiles | 25000 Numbers/ day

Capacity of boiler
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1.NA |

Type of Furnace

1.NA |

Type of Fuel

1. Coal | 5000 KG/day

Raw Material Details

Clay | 5 Metric Tonnes/Day

RAJINDER oot Sinmuin

SHARMA Eg;?églm&OZJB 12:43:33

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.

Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
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11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will not use the illegal fuel such as rubber, plastic etc.
2. That the unit will run and maintain the APCM.
3. That the unit will apply the renewal of consent to operate before 90 days from the expiry of
regular consent to operate.
4. That consent to operate is valid with subject to the outcome of the Hon’ble Apex Court
Direction dated 09.03.2015 in civil appeal no. 6373/2015.
5. That the unit will comply with the all rules/regulations and order of National Green
Tribunal, New Delhi.
6. That the unit will use the fly ash in manufacturing of Bricks.
7. That the unit will comply with the CPCB direction vide No. IPC-V (SSI/Brick
Klin/2017/12600-12612 dated 24.10.2017 regarding status of Stack Monitoring Facility like
Port Hole and platform as per CPCB guidelines and amount of ash (Fly ash, bottom ash or
pond ash) used for manufacturing clay brick or Tiles or blocks on weight to weight basis

8. The unit will submit the adequacy certificate of Zig Zag technology from recognized
institute with stipulated time period given by the Haryana Govt.
9. That the unit will submit monitoring certificate from Recognized institute.

10. That the unit will not excavate brick earth or ordinary clay more than 1.5 mtrs from
adjoining ground.

11. The CTO granted in respect to the permission from EPCA and will not operate without
permission from EPCA.

12. BKO will submit monitoring report of air emission with in 01 month after commissioning

into operation. Digitally signed by
RAJI N D E R RAJINDER SHARMA
SHARMA Date: 2018.02.18
12:44:37 +05'30'
Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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MemoNo.) 0F 5

Caf. No.7808359827 : STP No.fl .,
Date- 08+ 0Lfs 2027 |
i FORM PIM - 2 I

¢ Rule 30(9) and Rule 6(2)(iv))
r quarrying permits for brick earth

Whereas IERRTBRMEE : REREHHE owner(s) of Brick Kiln falling in
category B has/ have appﬂadfof t for removal of the *Brick Earth”, for i od of one years from the
Tehsil EEGENE, Distt Yamuna Nagar, tnder rule 30 of the Haryana Minor Mineral Concession, Stocking & |
Transportation of Minerals and prevention of lllegal Mining Rules, 2012. The applicant has paid requtsdn application '
fee of Rs. SDW-';nd has/have also paid additional security amounting to Rs. BEES ; Jii [£
#043(25% of the annual’ royalty amount). Further the applicant has also deposited the permit fea of 500/- for B
category of Brick Kiln. Thapermiﬂion is hereby granted for removal of brick earth and manufacture of bricks from the
e anld duuhg o prioct il gt &l et .
1. The holder of the permits shall keep the Government indemnified from third party claim relating to the
extraction of brick earth from the land for which quarrying permit is given.
5 The holder of the permit shall excavate the brick earth In such a manner that the same shall not disturb or
damage any road, public ways, bulldings, premises of public grounds.
3. The holder of the permit shall not use the brick earth excavated from the land granted on permit for any other
purpose than that of manufacturing of bricks. In case the brick earth is to be transported up to brick kiin from
the site of the excavation, the permit holder transport the same only by Issuing a Mineral Transit Pass.
4 That the holder of the permit shall not fell any tree standing on the land without obtalning prior permission in
writing from the competent authority in the Forest Department or Collector of the district concemned, as the
case may be. In case such permission has been granted, he shall abide by the terms and conditions
" stipulated in such permission.
5. The permit holder shall not carry on surface operations in any ares prohibited by any authority, without
obtaining prior permission in writing from the concemed authority.
8. The permit holder shall not enter and work In any reserved demarcated or protected Forest without obtaining
prior written permission of the Forest Department.
7.- The permit holder shall report immediately all accidents to the Deputy Commissioner and the Officer-in-
Charge, concemed.
8. The depth of the pit below surface shall not exceed 4.6 feet.
The brick Kiln owner shall be liable to make payment of lump-sum royalty for the whole of the year not with
standing the operation of tha Kiln for any part of the year.
10.lncaseofmyd&lawtmdmobummeofmmandnnndiﬁomofthlspennﬂorinpaymantofthe
installment on due date, the permit may be cancelied by the Director or by any officer duly authorized by him
in this behalf by giving one month's notice. Any sum due from the permit holder on account of royalty and
interest thereon shall be recovered from him/ them as an arrear of land Revenue.
11. The permit holder shall bound to leave proper buffer zone all along the adjoing area.

WEOLEUE Dy dvd
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Memo No.
Date

LICENSE

and Controlled Areas

Renewal of Licence under section 8 of The Punjab Scheduled Roads
of brick kiln in the

Restriction of Unregulated Development Act, 1963 for getting up
controlled area Y amuna Nagar- Jagadhri—lll.
M/s Ambay Bricks Co. village Damla, Tehsil

Name & address of the licenses
Jagadhri, pistt. Yamuna Nagar.

2 Purpose of license Qperation of Brick Kiln and excavation of earth.

Kh. no. 28125, 29//21, 2211 of village pamla for kiln

vessel and K- No. 33//6/2, 31//15, 33//16, 14,7, 25/2,
xeavation and

3 Description of land covered by

license.
10/1/2, 34//5/2, 6/1/2 of vill pamla for e

moulding.
|icense is hereby renewed upto 31-03-2024 under section 8 of the Punjab Scheduled Roads and

of Unregulated Development Act,

sed at Sr. No 3(i) to (iv) by the Depa
) dated 26.03.2009 are duly complied with.

Controlled Areas Restriction 1963 with particulars given bzlow:
l. That the conditions already impo rtment vide letter
bearing endst. NO- 521-23 DTP(Y i

fsv,r‘ =
District Town planner, Yamund Nagar,
Exercising the pOWers of Director,
Town and Country Planning, Haryana.
Uls-7, 8 & 14 of Act No. 41 of 1963.

DTB(Y) paed 077/ K [23

for information and necessary action:-
Tehsil agadhri, Distt. Yamuna Nagar.

Endst. No. P /” Ly

A copy is forwarded to the following
M/s Ambay Bricks Co.. Village Damla,
District Magistrate, Y amuna Nagar.

District Food and Supplies controller, Yamuna Nagar. A
|

ﬁ_h__

wd I

I\
District “l‘owg'f’l anner, Yamuna Nagar,
Exercising the powers of Director,
Town and Country planning, Haryana,
Uls-7,8 & 14 of Act No. 41 of 1963.

AT daus s 2dyhEtads Kilnf Grunt Vim0
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Annexure-R16 5

FORM 'B'
In Lieu of ﬁ,'@_pnce No Issued by DM Ambala/
Kurukshétra/ Yamuna Nagar/ On Dt.

THE HARYANA CONTROL OF BRICKS SUPPLIES ORDER, 1972
Licence under clause 6 of Haryana Control of

Bricks Supplies Order, 1972

Licence No.Ynr. BK. -~ 6 Q

-

& ] )} - S ) /
Nﬂme__fl'”} 9 A "jl,.'.’_,{’}f’t- L} A".-'.‘;l\")',"'_'_-’-':: ('l'.' " _ﬁfi _irn;:’/)

Parentage District ';m"»‘?? LN SV NG OR-

' g o e E P B
Postel Address bt pra ,f_/%{;f-: -“"4-"'/ 9/ S 4 /L-Z-L-[SZ L7
Vo ..b%/»b?, Lt g Py ,%(u-n- J,'.}"!

is Licensed to b manufacture, sel or T
supply bricks at (here mention the address or addresses of the place o
of business )nZ Anlvpn We- 3 ‘;/ 28, 2 {f"/ 74 <
V- Dl f
2. The licence shall be valid upto the day of 31st march,_ 2 ("¢ / / r
P ;’(‘[
- o] 2
\2 2l ; o (i S P : Duﬁ‘
patea 022 21y 2003 Dise, ToRFEHiplanGuntro
Yamuna E\Za;‘f ot
Note - Description of "Brick" according to clause 2 (a) of the Eas¢.
Punjab control of Bricks Supplies Act, 1949, is as under Y
"Bricks" means any piece of burnt clay having a geometrical __
shape fired in kiln. :
3 x
'q i
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RENEWAL ENDORSEMENT

_ Date from which Date Of expiry Signature of issuing Remarks
? renewal applicable authority
g 2 REA N2\ i

1. 0\~ w0\7]

opouraal?

4 9 \.--o\.\;x_ oxl
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22024

9\ ro%-30221— mistt, FaoS
i
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a— Form IV
W (See Rule 20)
Report No- 188 Dated: - 14.02.2023

| hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act 1581 received a sample on the 09"
day February of, 2023, collected by Sh. Naresh Kumar, AEE on dated 08" day February of, 2023,

of M/s Ambey Bricks Co.,Vill. Damla, Yamuna Nagar for analysis.

Further certify that | have analyzed the above mentioned sample on 09- February - 2023,to

14- February-2023 and declare the result of analysis to be as follows:-

Sr. Parameter Name Result Result Limit
No.
L sample Code 188
2 Name of Plant/ Section # Zig —Zag Kiln
: Stack Attached to # Brick Kiln
4, Normal Operating Schedule (hr/day)# 24 hrs
5 Type of Chimney # ACC
6. Stack Height from Ground Level # 35m
. Diameter of the Stack # Rectangular 15'x15’
8. Stack Temperature (C) # 107
9. Average stack velocity (m/sec) # 7.46
10. Quantity of Emission (m/sec) 1.04
31, Type of Fuel # Coal
13: Suspended particulate matter mg/m3 659 250
Method of Testing As per relevant part of Indian Standard Methods for Measurement of Air Pollution
1S:11255 (P-1) Stack/1S:5182(P-4) Ambient and Emission regulation part il of Central Pollution Control
Board.
The Conditions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip on the container had the signature of the
representative of the industry and the Board.
Signed this -14.02.2023
Haryana State Pollution Control Board Laboratory,
$CO-115, 1& 2™ Floor, Sector-25, Panchkula, Haryana o
bala

To MD-L?}_ET
The Member Secretary, HSPCB, Panchkula Board Analyst

Regianal Office: Yamuna Nagar. This test report relate only to the particular sample submitted for
testing.
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Annexure-R1818

Compliance of the conditions of Consent to Operate issued to M/s
Ambey Bricks Co, Village Damla Dhudhla Road, Yamuna Nagar for
the period from 01.04.2018 to 31.03.2028 vide no.
HSPCB/Consent/ : 2802418YAMCTOA4907587 Dated:18/02/2018

Sr. | Conditions Compliance Status
No.
1. |The applicants shall maintain good Complying.

housekeeping both within factory and in
the premises. All hose pipelines values,
storage tanks etc. shall be leak proof. In
plant allowable pollutants levels, if
specified by State Board should be met
strictly.

2. | The applicant/company shall comply with Complying.
and carry out directive/orders issued by
the Board in this consent order at all
subsequent times without negligence of
his /its part. The applicant/company shall
be liable for such legal action against him
as per provision of the law/act in case of
violation of any order/directives. Issued
at any time and or non compliance of the
terms and conditions of his consent order
3. |The applicant shall make an application | Not required at this
for grant of consent at least 90 days stage.
before the date of expiry of this consent.
4. Necessary fee as prescribed for obtaining | Not required at this

renewal consent shall be paid by the stage.
applicant alongwith the consent
application.

5. If due to any technological improvement | Not required at this
or otherwise this Board is of opinion that stage.

all or any of the conditions referred to
above required variation (including the
change of any control equipment either in
whole or in part) this Board shall after
giving the applicant an opportunity of
being heard vary all or such condition and
there upon the applicant shall be bound
to comply with the conditions so varied.

6. |The industry shall provide adequate Not applicable.
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
equipment etc. which are likely to cause
environment pollution.
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The industry shall comply noise pollution
(Regulation and control) Rules, 2000.

Complying.

The industry shall comply all the
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.

Complying.

The industry shall ensure that various
characteristics of the effluents remain
within the tolerance limits as specified in
EPA Standard and as amended from time
to time and at no time the concentration
of any characteristics should exceed
these limits for discharge.

Complying.

10.

The industry would immediately submit
the revised application to the Board in the
event of any change in the raw material
in process, mode of treatment/discharge
of effluent. In case of change of process
at any stage during the consent period,
the industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may be
on any account and that shall be paid by
the industry and the industry would
immediately submit the consent
application to the Board in the event of
any change during the year in the raw
material, quantity, quality of the effluent,
mode of discharge, treatment facilities
etc.

Complying.

11.

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the various process and the
treatment facilities. The consent to
operate is subject to review by the Board
at any time.

Complying.

12.

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the effluent by
the Board.

Complying.

13.

The industry shall pay the balance fee, in
case it is found due from the industry at
any time later on.

Complying.

14.

If the industry fails to adhere to any of
the conditions of this consent to operate
order, the consent to operate so granted

Complying.

419
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shall automatically lapse.

15

If the industry is closed temporarily at its
own, they shall inform the Board and
obtain permission before restart of the
unit.

Complying.

16.

The industry shall comply all the
Directions/ Rules/Instructions issued from
time to time by the Board.

Complying.

Specific Conditions :

Compliance Status

That the unit will not use the illegal fuel
such as rubber, plastic etc.

Complying.

That the unit will run and maintain the
APCM.

Complying.

That the unit will apply the renewal of
consent to operate before 90 days from
the expiry of regular consent to operate.

Not required at this
stage.

That consent to operate is valid with
subject to the outcome of the Hon'ble
Apex Court Direction dated 09.03.2015 in
civil appeal no. 6373/2015.

Complying.

That the unit will comply with the all
rules/regulations and order of National
Green Tribunal, New Delhi.

Complying.

That the unit will use the fly ash in
manufacturing of Bricks.

Complying.

That the unit will comply with the CPCB
direction vide No. IPC-V (SSI/Brick
Klin/2017/12600-12612 dated
24.10.2017 regarding status of Stack
Monitoring Facility like Port Hole and
platform as per CPCB guidelines and
amount of ash (Fly ash, bottom ash or
pond ash) used for manufacturing clay
brick or Tiles or blocks on weight to
weight basis.

Complying.

The wunit will submit the adequacy
certificate of Zig Zag technology from
recognized institute with stipulated time
period given by the Haryana Govt.

Complying.

That the unit will submit monitoring
certificate from Recognized institute.

Complying.

10.

That the unit will not excavate brick earth
or ordinary clay more than 1.5 mtrs from
adjoining ground

Complying.

420
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11. |The CTO granted in respect to the Complying.
permission from EPCA and will not
operate without permission from EPCA.
12. | BKO will submit monitoring report of air Complying.
emission with in 01 month after
commissioning into operation
01>
Naresh/Kumar, AEE

HSPCB, Yamuna Nagar
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_‘!"l-'=-:'* HARYANA STATE POLLUTION CONTROL 3“*‘?_

P BOARD VA Y
wepem  SCO-131 Sector-17, HUDA Jagadhari Ph.01732- "o
200137 Email:- hspcbroyr@gmail.com
E-mail: hspcb.pkl@sify.com
No. HSPCB/Consent/ : 313116120YAMCTOA7178847 Dated:31/01/2020
To.

M/s :Zimidara Bricks Kiln
VPO Damla

Subject: Grant of consent to operate to M/s Zimidara Bricks Kiln.

Please refer to your application no. 7178847 received on dated 2019-12-27 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s
Zimidara Bricks Kiln is here by granted consent as per following specification/Terms and
conditions.

Consent Under AIR
Period of consent 01/04/2020 - 31/03/2027
Industry Type Brickfields ( excluding fly ash brick manufacturing using lime process)
Category ORANGE
Investment(In Lakh) 20.28265
Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sq.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 0.5 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic tank
2. Trade

Domestic Effluent Parameters

1. BOD 30 mg/l
Trade Effluent Parameters

1.NA

Number of stacks 1

Height of stack

1. Attached to|33mtr
Gravitational Chamber

Emission parameters

1. SPM 100 mg/m3

Product Details

1. Bricks | 15000 Numbers/ day
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Capacity of boiler

1.NA | Ton/hr

Type of Furnace

1.NA |

Type of Fuel

1. Coal | 5 Ton/day

Raw Material Details

Clay | 6 Metric Tonnes/Day
Nirmal ~ Reie
Kumar [0

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,

423
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quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1 Brick Kiln will maintained Brick roads/mettled roads in and outer periphery of Brick Kiln in
order to minimise the fugitive Dust.
2. Unit will apply 90 days before expiry of CTO.
3. CTO so granted shall be revoked if any of the CTO conditions not complied by the unit

. . } . Digitally signed b
without any prior notice. Nirmal Ninmal Ko

Date: 2020.01.31
Kumar 1163647 $0530"

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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DDOCode: 41992 E - CHALLAN Candidate Copy ! |DDO Code: 1992 E - CHALLAN AG{ Dept Copy
Government of Haryana - Government of Haryana
Valid Upta: -~ 18-04-2022 (Cash) E Valid Upto:  18-04-2022 (Cash) i |
12-04-2022 (Chq./DD) ; 12-04-2022 (Chg./DD) ‘!
SO0 B8 2310085 & ‘ «0DB9 3101554
GRN No.. 0082310155 Date: 11 Apr 2022 13:17:20 v GRN No.: 0089310155 Date: 11 Apr 2022 13:17:20
Office Name:  1992-Mining Officer Department Of Mines : Office Name:  1992-Mini r Department OfMines.
Geology Yamuna Nagar H ) K '
Treasury: Yammuna Nagar i Treasury: Yammuna Nagar
Period: (2022-23) Yearly + | Period: (2022-23) Yearly
Head of Account Amount T . Head of Account Amount ¥
0853-51-102-97-51 Other Recsipts 37750 | & 0853-51-102-97-51 Other Receipts 37750
i
PD AcNo 0 ‘' |PD AcNo 0
Deduction Amount: T o| : |Deduction Amount: T 0
Total/Net Amount: & 37750 | + | Total/Net Amount: T 57750
T Thirly Seven Thousands Seven Hundred and Fifty Rupees F  Thirty Seven Thousands Seven Hundred and Fifty only
Tenderer's Detail Tenderer’s Detail
GPF/PRAN/TIN/Actt. no./VehicleNo/Taxid:- YNR | BK /52 ! GPF/PRAN/TIN/Actt. no.VehicleNo/Taxid:- YNR /BK /52
PAN No: 0 PAN No:
Tenderar's Name: ZIMIDARA BRICK KILN . Tenderer's Name: ZIMIDARA BRICK KILN
Address: VILLAGE DAMLA DISTT YAMUNA . Address: VILLAGE DAMLA DISTT YAMUNA
NAGAR - 135001 . NAGAR - 135001
Particulars: PAYMENT OF ROYALITY RS 37250 AND Particulars: PAYMENT OF ROYALITY RS 37250 AND
STP FEE RS 500 FOR THE YEAR 2022 TO ' STP FEE RS 500 FOR THE YEAR 2022 TO
2023 : 2023
Cheque-DD- . Cheque-DD-
Detail: £ Detail: -
o Depositor's Signaiure ' Depaositar's Signature
FOR USE IN RECEIVING BANK : FOR USE IN RECEIVING BANK
Bank CIN/Ref No: CPABOHDNCO Bank CIN/Ref No: CPABOHDNCO
Payment Date: 11/04/2022 Payment Date: 11/04/2022
Bank: SBI Aggregator Bank: SBI Aggregator
Status: AesaititPanared Status: Account Prepared

* Note :->Depositor should approach treasury for judicial s
status of this challan at 'Verify Challan’ on e-Gras website. This status become available after 24 hrs of deposit of

cash or clearance of cheque / DD.

tamps etc. after verifying successful/ Account Prepared
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50 Annexu re-lz%

i Mema No, P/ 202 =
Date ol oty 1a. 4
4 7] d19 L
LICENCE J / i

Renewal of Licence Licence under section 8 of The Punjab Sebeduled Roads and Controlled Areas
Restriction of Unregulated Development Act, 1963 for setting up of brick kiln in the controlled area
Yamuna Nagar- Jagadhri-i1f.

| Name & address of the licences | M/s Zimidars Bricks Kiln, Villuge Damla, Tehsil
Raduur, Distt, Yumuna Nagar.

2 Purpose of licencs Operation of Brick Kiln and excavation.
3 Description of land covered by @ Kh, oo 88/70/0. 13, 14, 17, 1872, 24, 1034/4 viilage
licencs, Damls and 88/715, 16, 15, 8O/20/2, 21. 103//7 vitlape
L
of Dumia,

Licence i5 hereby renewed upto J1-03-2023 unider secting ¥ of the Purgak Scheauled Roads and Controlled
Aress Restriction of Unregulated Development Act. 1963 with rarticutirs given helow:

£ That the conditions already imposed at Sv. o 30410 (iv) by the venartinérs vide letter bearing endst.
No. 162 DTP(Y ) dated 29.01.200% cr¢ duly soeasshedills Ty

{ e}

/
_-—-'“_J -
E ,:..—f""" ”fﬁ"
Lrstrict 1 obef] Plangker, Yerema R

Eiertisme the powers of [irector,

i s Cetatey Plasaing, Harvana,
EFY 1T KR 1 or At Nio, 40 o 1963

Endst. No. P2 28~ 2-3¢  DTP(Y; | o !
A copy is forivarded to the following for infomsein 21,4 sgey actiont
1 Mis Zimidara Bricks Kiln, Village Damla Teksil Badue Dist wma Nagzr
2 District Magistrate, Y amuna Nagar
3 Disiriet Food and Supplies comtroler, Yasoma M o S

Ay Mugar,

A \;( W imieter,




W g,

A e

L

i 1

51 Annexure-Rz2

FORM g

In Lieu of Licence No /2’-0-1?? -..21‘.{/ ./_4_’______, S lsshed by DM Ambala/

Kurukshetra/ Yamuna Nagar, Onot._ 4 /)2 §¢

m—‘
T
i
T
s
5
z
>
o
)
z
3
O
-
@)
Q
w
I
2
o
»
c
T
v
o8
m
»
e
3
o)
m
b
—y
w
N

Bricks Supplies Order, 1972

Licence No.Ynr. Bi.< 5 éZ

Name__ﬁ%/ﬁ Zéumoréfgg?{z Jﬂfnlz_f_ /C’ﬁf:/&’? [a’-«_b_z_::on-/ﬁ?

Parentage District /4 7» éﬂ/t;’{_
\ 1 f .
Postel Address - 2 L) ‘ WW" ) \TZ’H - &/ //44 _' i

of business /: Svad e :_?/2 'y b&pi/)’f‘/&

2. The hcence shall be vahd upto the day of 31st march 9

Drmate :
' %éﬂ%ﬂ?

Note :- Description of “Brick” according to clause 2 (a) of thit East i
Punjab control of Bricks Supplies Act, 1949, js as ui;%er - 4

"Bricks" means any piece of burnt clay havmg a geometrical e
shape ftred in kuln " ) z =

Dated )2 -§0 | ST

- L CaanSuanner
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RENEWAL ENDORSEMENT
Date from which Dat i i issui
f
fenewal applicable sy Slgnatatgtig:i;sumg remere
i
G i 4
:
O)-oU-oag.
2, er,
Yamuna NagaA——
3
4
5
M
B
e TE S e S sy S i m-i . .J
7.
8.
.
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53 Annexure-
S Form IV 533

ST

_——

“v (See Rule 20)

Report No- 187 Dated: - 14.02.2023

| hereby, certify that | Neeraj Bala Board Analyst duly appointed under sub section (2) of
section 29 of the Air (Prevention and Control of Pollution) Act 1981 received a sample on the 09"

day February of, 2023, collected by Sh. Naresh Kumar, AEE on dated 08" day February of, 2023,

of M/s Zimidara Brick Kiln, Damla, Yamuna Nagar for analysis.

Further certify that | have analyzed the above mentioned sample on 09- February - 2023,to

14- February-2023 and declare the result of analysis to be as follows:-

Sr. Parameter Name Result Result Limit
No.
1. Sample Code 187
2. Name of Plant/ Section # Zig ~Zag KLQ/Y\
3. Stack Attached to # Brick Kiln
4, Normal Operating Schedule (hr/day)# 24 hrs
5, Type of Chimney # ACC
6. Stack Height from Ground Level # 35m
i Diameter of the Stack # 15!
8. Stack Temperature (C) # 109
9. Average stack velocity (m/sec) # 8.19
10. Quantity of Emission (m/sec) 0.90
11 Type of Fuel # Coal
13. Suspended particulate matter mg/m3 436 250
Method of Testing As per relevant part of Indian Standard Methods for Measurement of Air Pollution
1S:11255 (P-1) Stack/1S:5182(P-4) Ambient and Emission regulation part |1l of Central Pollution Control
Board.
The Conditions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order, slip on the container had the signature of the
representative of the industry and the Board.
Signed this -14.02.2023
Haryana State Pollution Control Board Laboratory,
SCO-115, 1*& 2™ Floor, Sector-25, Panchkula, Haryana =
- o
The Member Secretary, HSPCB, Panchkula Board Analyst

Regional Office: Yamuna Nagar. This test report relate only to the particular sample submitted for
testing.
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Compliance of the conditions of Consent to Operate issued to M/s
Zimidara Bricks Kiln, VPO Damla, Yamuna Nagar for the period
from 01.04.2020 to 31.03.2027 vide no. HSPCB/Consent/
313116120YAMCTOA7178847 Dated:31/01/2020.

Sr. | Conditions Compliance Status
No.
1. | The applicants shall maintain good Complying.

housekeeping both within factory and in
the premises. All hose pipelines values,
storage tanks etc. shall be leak proof. In
plant allowable pollutants levels, if
specified by State Board should be met
strictly.

2. | The applicant/company shall comply Complying.
with and carry out directive/orders
issued by the Board in this consent
order at all subsequent times without
negligence of his /its part. The
applicant/company shall be liable for
such legal action against him as per
provision of the law/act in case of
violation of any order/directives. Issued
at any time and or non compliance of
the terms and conditions of his consent

order

3. | The applicant shall make an application Not required at this
for grant of consent at least 90 days stage.
before the date of expiry of this
consent.

4, Necessary fee as prescribed for Not required at this

obtaining renewal consent shall be paid stage.
by the applicant alongwith the consent
application.

5. | If due to any technological improvement Not required at this
or otherwise this Board is of opinion stage.

that all or any of the conditions referred
to above required variation (including
the change of any control equipment
either in whole or in part) this Board
shall after giving the applicant an
opportunity of being heard vary all or
such condition and there upon the
applicant shall be bound to comply with
the conditions so varied.
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The industry shall provide adequate
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
equipment etc. which are likely to cause
environment pollution.

Not applicable.

The industry shall comply noise
pollution (Regulation and control) Rules,
2000.

Complying.

The industry shall comply all the
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.

Complying.

The industry shall ensure that various
characteristics of the effluents remain
within the tolerance limits as specified
in EPA Standard and as amended from
time to time and at no time the
concentration of any characteristics
should exceed these Ilimits for
discharge.

Complying.

10.

The industry would immediately submit
the revised application to the Board in
the event of any change in the raw
material in process, mode  of
treatment/discharge of effluent. In case
of change of process at any stage
during the consent period, the industry
shall submit fresh consent application
alongwith the consent to operate fee, if
found due, which may be on any
account and that shall be paid by the
industry and the industry would
immediately submit the consent
application to the Board in the event of
any change during the year in the raw

| material, quantity, quality of the

effluent, mode of discharge, treatment
facilities etc.

Complying.

11:

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the various process and the
treatment facilities. The consent to
operate is subject to review by the
Board at any time.

Complying.
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12.

Permissible limits for any pollutants
mentioned in the consent to operate
order should 'not exceed the
concentration permitted in the effluent
by the Board.

Complying.

13,

The industry shall pay the balance fee,
in case it is found due from the industry
at any time later on.

Complying.

14.

If the industry fails to adhere to any of
the conditions of this consent to operate
order, the consent to operate so
granted shall automatically lapse.

Complying.

15.

If the industry is closed temporarily at
its own, they shall inform the Board and
obtain permission before restart of the
unit.

Complying.

16.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying.

Specific Conditions :

Compliance Status

Brick Kiln  will maintained Brick
roads/mettled roads in and outer
periphery of Brick Kiln in order to
minimise the fugitive Dust.

Complying.

Unit will apply 90 days before expiry of
CTO.

Not required at this
stage.

CTO so granted shall be revoked if any
of the CTO conditions not complied by
the unit without any prior notice.

Not required at this
stage.

o2
Nare h{K mar, AEE
HSPCB, Yamuna Nagar
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> Annexure-R}33

_‘!"l-'=-:'* HARYANA STATE POLLUTION CONTROL 3“*‘?

BOARD S
- SCO-131 Sector-17, HUDA e e
Jagadhari Ph.01732-200137
E-mail: hspcb.pkl@sify.com
No. HSPCB/Consent/ : 2821018YAMCTOAS234638 Dated:13/04/2018
To.

M/s :Goel Brick Industries
Village and PO Damla

Subject: Grant of consent to operate to M/s Goel Brick Industries.

Please refer to your application no. 5234638 received on dated 2018-03-28 in regional
office Yamuna Nagar.With reference to your above application for consent to operate,M/s
Goel Brick Industries is here by granted consent as per following specification/Terms and
conditions.

Consent Under AIR
Period of consent 01/04/2018 - 31/03/2023
Industry Type Brick fields (excluding fly ash brick manufacturing using lime process)
Category ORANGE
Investment(In Lakh) 6.8499999
Total Land Area(Sq.| 0.0

meter)

Total Builtup Area(Sq.| 0.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day
2. Domestic 1.0 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic tank
2. Trade 00
Domestic Effluent Parameters

1.NA

Trade Effluent Parameters

1.NA

Number of stacks 1

Height of stack

1. Gravitational|35 meter
Chamber

Emission parameters

1. SPM | 150 mg/m3
Product Details

1. Bricks | 20000 Numbers/ day
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Capacity of boiler

1.NA |

Type of Furnace

1.NA |

Type of Fuel

1. Coal | 2 Ton/day

Raw Material Details

Clay | 6 Metric Tonnes/Day

Digitally signed by
RAJINDER RAJINDER SHARMA
SHARMA P25y
Regional Ofjicer, Yamuna Nagar
Haryana State Pollution Control Board.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
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quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. That the unit will not use the illegal fuel such as rubber, plastic etc.
2. That the unit will run and maintain the APCM.
3. That the unit will apply the renewal of consent to operate before 90 days from the expiry of
regular consent to operate.
4. That consent to operate is valid with subject to the outcome of the Hon’ble Apex Court
Direction dated 09.03.2015 in civil appeal no. 6373/2015.
5. That the unit will comply with the all rules/regulations and order of National Green Tribunal,
New Delhi.
6. That the unit will use the fly ash in manufacturing of Bricks.
7. That the unit will comply with the CPCB direction vide No. IPC-V (SSI/Brick
Klin/2017/12600-12612 dated 24.10.2017 regarding status of Stack Monitoring Facility like
Port Hole and platform as per CPCB guidelines and amount of ash (Fly ash, bottom ash or
pond ash) used for manufacturing clay brick or Tiles or blocks on weight to weight basis
8. The unit will submit the adequacy certificate of Zig Zag technology from recognized institute
with stipulated time period given by the Haryana Govt.
9. That the unit will submit monitoring certificate from Recognized institute.

10. That the unit will not excavate brick earth or ordinary clay more than 1.5 mtrs from
adjoining ground.

11. The CTO granted in respect to the permission from EPCA and will not operate without
permission from EPCA.

12. BKO will submit monitoring report of air emission with in 01 month after commi?sioniré%
i i RAJINDER gl siancd b
nto operation. RAJINDER SHARMA

SHA RM Date: 2018.04.13

7 14:13:21 +05'30'
Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.
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Annexure-R2636

STP NoAo
Caf, No.25861
& o gid468a1 “0-2823
wg:z_}qha"
FORM Pitd -2
mwmmuy
Teh Radaur, m'fmntmlfmdmm
ﬁmwwmamdw

Mw.wmmwtwf
wamhummrmmmm
;:.ﬁn:::iwmmmmwwmmmmsﬂmsnmmvm
Kail, 267477 {3 Kanal) VIl Kusjal Jatsn, 26076 (8 mmwunmwmzm {14 Kanal ) Vili Damia,
of- me&

Tehsll Radsur . :
Transportation of Minerals and Prevention of lllegal Mining R:.ﬂu. o
gppluﬁmfudﬂsmmdmﬂmwdm Wﬁymmmwh::?w'{m::
0089360358) 12-04-2022(25% of the annual royally smount). Further the applicant has alsp daposited s
permit foe of 500/- for B category of Brick nnmmmahmygmuwumﬁwm

manufacture of bricks fram the aforesald area during the period from 22-04-2022 1o 31-03-2023. "
The hoider of tha permits shall keep the Govemment indeminified from third party claim relating Lo e

1
axtraction of brick earth from the land fwmwwumvm
The holder of the parmit shall excavate the brick earth in- stch @ mannar that ihe same shall nat disturt

Z
or damage any road, public ways, bulldings, p:mmommc mmds_. .
Thahoiderofmepermitahaﬂnotmﬂmbﬂdtdﬁﬂhax@ﬂ?&t&dfﬂﬂtﬂthﬁhﬂdgfﬂ&dmmmm

L
3,
other purposa than-that of manufacturing of bricks. In case the brick earth is to'be transported - 10
brick kiln from the site of the excavation, the permit hoider transport the same only by lasuing 8 Mina i

W

/

Transit Pass.

That the holder of the permit shall not fell any tres standing on the land without oblaining Mli
permission in writing from the competent suthority in the Forest Department or Collector of the distritt
concerned, as the case may be. in case such permission has been granled, he shall ablde by tha Lanis |

and conditions stipulated in such permission.
The permit holder shall not carry on surface operations In any arca prohibited by any authosity, wikhout

| 5,
5 obtaining prior permission in writing from the concemed authority.
The permit holder shall not enter and work In eny reserved demarcated or protacted Forest withou

obtalning prior written permission of the Ferest Department.
The permit holder shall report immediately all accidents to the ﬂeputyvﬁomw:;mr and the Oflcer-in-

Charge, concemaed.
The depth of the plt below surface shall not exceed a5 ._ut.

8.
The brick Kiin owner shall be liable to make payﬂm etk.mp-aum royalty form'«m{e of the year not

with standing the operatior of the Kiln for any part of the year.
In case of any default in due observance of the tatms and emdstlons oPthis permit orin payment of the

10.
installment on due dats, the permit may be cancalind bytha Director or by any officer duly authorizec




by him In ihi
myammndln
11, The permit holder

e
@)

@)

)

q)

Lat. 30,180461° & Long.77.261724°

« behalf by giving one manth's notice. Ay sum dus’
tersst therson shall bs recovered from him/ them
Mmuwwmvamowmummmmwmlf;m

wﬁv@zﬂMWﬁm#mﬁ#mmmwﬁmmtmﬁ
o & o o =g R g
«1q ey wefve s e & fash :

a ﬁm# 2 y SO
mmmmmmmmﬁusammmﬁmmw

Mmmvﬁmmtfammmmmm:! :

¥ 10 Frev o o v gof W
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; Annexure-lf’ﬁ

ab Scheduled Roads and Con

SBHINg up of brick kiln in e L0V td Arens

€ controlledq area

Industry , Village Damia Tehsil
amuna Nagar.

ng the powers of Director,
ountfy Planning, Haryana,
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- Contition 0 poli i’hll number
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3 tiin eperating injvicinity of Abadi
Q./' upie lere.
DFSC
= ]Q[A Cuinrkac| & YNR.
h O©\-0\—s | RANR WP \q ; Duuiﬁ!ﬁ il SUDphE‘S , =
§ Consumer-Affairs Controfler, -
. Yamung NagadP T, &~
: 4 . oo I8
B Ao Y —3-2aT Distt. FOOGC> B
O|~o\~-As30 { &l Consumer &ffaiF L,
: muwa Nag i
S igts CoRgEBR! Suppfies
A b\’-b\lw 1’ e 3"9—??-'9‘”;“3‘ = é?-?;é:‘..—ﬁ_,‘.'!ﬁr Eas Con Ero'!‘.:?
‘1‘a_mu*a Nogad fb—
¢
B.
9.
10. ‘-,
1.
12, -
13
14. A TR
| B e
\
2 -

-R289 :

9




64

Annexure-R440

Compliance of the conditions of Consent to Operate issued to M/s
Goel Brick Industries, Village and PO Damla, Yamuna Nagar for
the period from 01.04.2018 +to 31.03.2023 vide no.
HSPCB/Consent/: 2821018YAMCTOAS5234638 Dated:13/04/2018.

Sr. | Conditions Compliance
No. Status
1. |The applicants shall maintain good Complying.

housekeeping both within factory and in
the premises. All hose pipelines values,
storage tanks etc. shall be leak proof. In
plant allowable pollutants levels, if
specified by State Board should be met
strictly.

2. | The applicant/company shall comply with Complying.
and carry out directive/orders issued by
the Board in this consent order at all
subsequent times without negligence of
his /its part. The applicant/company shall
be liable for such legal action against him
as per provision of the law/act in case of
violation of any order/directives. Issued at
any time and or non compliance of the
terms and conditions of his consent order
3. | The applicant shall make an application for | Not required at this
grant of consent at least 90 days before stage.

the date of expiry of this consent.
4. | Necessary fee as prescribed for obtaining | Not required at this

renewal consent shall be paid by the stage.
applicant alongwith the consent
application.

5. |If due to any technological improvement | Not required at this
or otherwise this Board is of opinion that stage.

all or any of the conditions referred to
above required variation (including the
change of any control equipment either in
whole or in part) this Board shall after
giving the applicant an opportunity of
being heard vary all or such condition and
there upon the applicant shall be bound to
comply with the conditions so varied.

6. |The industry shall provide adequate Not applicable.
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical
equipment etc. which are likely to cause

environment pollution.
y
%7@; (2
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The industry shall comply noise pollution
(Regulation and control) Rules, 2000.

Complying.

The industry shall comply all the
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.

Complying.

The industry shall ensure that various
characteristics of the effluents remain
within the tolerance limits as specified in
EPA Standard and as amended from time
to time and at no time the concentration
of any characteristics should exceed these
limits for discharge.

Complying.

10.

The industry would immediately submit
the revised application to the Board in the
event of any change in the raw material in
process, mode of treatment/discharge of
effluent. In case of change of process at
any stage during the consent period, the
industry shall submit fresh consent
application alongwith the consent to
operate fee, if found due, which may be
on any account and that shall be paid by
the industry and the industry would
immediately submit the consent
application to the Board in the event of
any change during the year in the raw
material, quantity, quality of the effluent,
mode of discharge, treatment facilities etc.

Complying.

b & @

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the various process and the
treatment facilities. The consent to
operate is subject to review by the Board
at any time.

Complying.

12

Permissible limits for any pollutants
mentioned in the consent to operate order
should not exceed the concentration
permitted in the effluent by the Board.

Complying.

13.

The industry shall pay the balance fee, in
case it is found due from the industry at
any time later on.

Complying.

14.

If the industry fails to adhere to any of the
conditions of this consent to operate
order, the consent to operate so granted
shall automatically lapse.

Complying.
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15

If the industry is closed temporarily at its
own, they shall inform the Board and
obtain permission before restart of the
unit.

Complying.

16.

The industry shall comply all the
Directions/ Rules/Instructions issued from
time to time by the Board.

Complying.

Specific Conditions :

Compliance
Status

That the unit will not use the illegal fuel
such as rubber, plastic etc.

Complying.

That the unit will run and maintain the
APCM.

Complying.

That the unit will apply the renewal of
consent to operate before 90 days from
the expiry of regular consent to operate.

Not required at this
stage.

That consent to operate is valid with
subject to the outcome of the Hon'ble
Apex Court Direction dated 09.03.2015 in
civil appeal no. 6373/2015.

Complying.

That the unit will comply with the all
rules/regulations and order of National
Green Tribunal, New Delhi.

Complying.

That the unit will use the fly ash in
manufacturing of Bricks.

Complying.

That the unit will comply with the CPCB
direction vide No. IPC-V (SSI/Brick
Klin/2017/12600-12612 dated 24.10.2017
regarding status of Stack Monitoring
Facility like Port Hole and platform as per
CPCB guidelines and amount of ash (Fly
ash, bottom ash or pond ash) used for
manufacturing clay brick or Tiles or blocks
on weight to weight basis.

Complying.

The unit will submit the adequacy
certificate of Zig Zag technology from
recognized institute with stipulated time
period given by the Haryana Govt.

Complying.
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9. |That the unit will submit monitoring Complying.
certificate from Recognized institute.

10. | That the unit will not excavate brick earth Complying.
or ordinary clay more than 1.5 mtrs from
adjoining ground

11. |The CTO granted in respect to the Complying.
permission from EPCA and will not operate
without permission from EPCA.

12. | BKO will submit monitoring report of air Complying.
emission with in 01 month after
commissioning into operation.

(2023

Nar
HSP

h Kumar, AEE
; Yamuna Nagar

443
)



68 Annexure-R30

( M/s. GOEL B'{I(K INDUSTRIES
"

Village & P.O. DAMLA. Distt. Yarmuna Nagar - 125 001

To
The ﬁfg/l'owbl Ofﬁf—fr
H-avaam St Polluhon (onh] oo

T want to inform  jfou Hat M[¢ Foel BricksTnd

VPo Darola p not oPuaﬁmﬁ duning e fear

n033-2Y due to Fexs.omd yCo20 N

Tk Yoo,
A A MU-“JV C'\ocj
ol ooy wl bed Gt Id.

Fos WIS Goe! B
&'63&’%‘324.,




—.
A= T TTwen
o e ——

i
FSPCE

HARYANA STATE POLLUTION CONTROL

SCO-131 Sector-17, HUDA Jagadhari Ph.01732- '~

69

o+
M-,

S —

BOARD

200137 Email:- hspcbroyr@gmail.com

No. HSPCB/Consent/ : 843073523YAMCTO032056067

To.

E-mail: hspcb@hry.nic.in

Dated:21/03/2023

M/s :SPS BIO CHEM PRIVATE LIMITED
Village Damla, Tehsil Radaur, Yamuna Nagar

Subject: Grant of consent to operate to M/s SPS BIO CHEM PRIVATE LIMITED.
Please refer to your application no. 32056067 received on dated 2023-01-31 in

regional office Yamuna Nagar. With reference to your above application for consent to
operate,M/s SPS BIO CHEM PRIVATE LIMITED is here by granted consent as per following
specification/Terms and conditions.

Consent Under

BOTH

Period of consent

21/03/2023 - 31/03/2027

Industry Type Compressed Biogas (CBG)/Bio-CNG plants: a. CBG plants based on
Municipal Solid waste (MSW) (having wastewater discharge less than or
equal 100 KLD) b. CBG plants based on process waste (industrial /process
liquid effluent & solid waste like press mud, organic sludge, molasses, etc.
(having wastewater discharge less than or equal 100 KLD) c. CBG
plants based on crop residue (paddy straw /wheat straw/corn sweet sorghum/
napier grass etc.) having waste water discharge more than 100 KLD) d.
CBG plants based on animal waste (dairy farms, poultry farms, and other
animal waste) (having waste water discharge more than 100 KLD)

Category ORANGE

Investment(In Lakh) 5141.29

Total Land Area(Sq.| 36725.0

meter)

Total Builtup Area(Sq.| 19889.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 5.0 KL/Day

Number of outlets 1.0

Mode of discharge

1. Domestic septic tank

2. Trade 0

Domestic Effluent Parameters

1. BOD 30 mg/1

2.COD 250 mg/1

3. TSS 100 mg/1

4. Oil & Grease 10.0 mg/1

5. pH Min 5.5

Annexure4¥31
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6. pH Max 9.0
Trade Effluent Parameters
1.NA
Number of stacks 1

Height of stack

1.NA |

Emission parameters

1.NA |

Product Details

1. Liquid Manure 95 Kilo liters/Day

2. Compress ed Biogas |8 Metric Tonnes/day

3. Phosphate Rich|120 Metric Tonnes/day
Organic Manure

Capacity of boiler

1.NA | Ton/hr

Type of Furnace

1.NA |

Type of Fuel

I.NA |

Raw Material Details

Pressmud 200 Metric Tonnes/Day
Paddy Straw 16 Metric Tonnes/Day

Digitally signed

RegionaM]]—’}Nr, quWWagar
Haryana StateNABkFTA gﬁgﬁgls Vgpard.
Terms and conditions

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
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6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1. The unit shall adopt conservative measures for storing the press mud in the premises of the
unit and to control odour as proposed.
2. The unit shall store the Press mud at the site scientifically.
3. That the unit will comply the order/ direction issued by the Hon’ble Supreme Court of India,
Punjab & Haryana High Court, NGT, Environment Court or any other court.
4. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
this CTO.
5. That the unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by
CPCB/ HSPCB and MOEF&CC.
6. That the unit will maintain the parameters within permissible Standards as per EP Act, 1986.
7. That the unit will not made any expansion without prior permission of the Board.
8. That the unit will not discharge any kind of trade effluent and air emission.
9. That this CTO granted to the unit without prejudice of prosecution filed against the unit
before the Special Environment Court at Kurukshetra for past violations and subject to the
decision of Hon'ble NGT in the matter of Sh Sumit Saini Versus Haryana State Pollution
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Control Board & Ors. vide Original Application No.373/2022 (I.A No. 165/2022).
10. In case, any violations is found at any stage, then this CTO, so granted, shall be revoked
without giving show cause notice.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.



Compliance of the conditions of C
SPS BIO CHEM PRIVATE LIMITE
Yamuna Nagar for the period fro
no. HSPCB/ Consent/:

21.03.2023.

Annexure-R3ﬁ49

onsent to Operate issued to M/s
D, Village Damla, Tehsil Radaur,
m 21.03.2023 to 31.03.2027 vide
843073523 YAMCT032056067 Dated

[ sr.

No.

Conditions

Compliance Status

1.

The applicants shall maintain good
housekeeping both within factory and in
the premises. All hose pipelines values,
storage tanks etc. shall be leak proof. In
plant allowable pollutants levels, if
specified by State Board should be met
strictly.

Complying.

The applicant/company shall comply with
and carry out directive/orders issued by
the Board in this consent order at all
subsequent times without negligence of
his /its part. The applicant/company
shall be liable for such legal action
against him as per provision of the
law/act in case of violation of any
order/directives. Issued at any time and
or non compliance of the terms and
conditions of his consent order

Complying. ﬁ

The applicant shall make an application
for grant of consent at least 90 days
before the date of expiry of this consent.

Not required at this
stage.

Necessary fee as prescribed for obtaining
renewal consent shall be paid by the
applicant alongwith the consent
application.

Not required at this
stage.

o

If due to any technological improvement
or otherwise this Board is of opinion that
all or any of the conditions referred to
above required variation (including the
change of any control equipment either
in whole or in part) this Board shall after
giving the applicant an opportunity of
being heard vary all or such condition
and there upon the applicant shall be
bound to comply with the conditions so
varied.

Not required at this
stage.

The industry shall provide adequate
arrangement for fighting the accidental
leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical

Not applicable. 4‘
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equipment etc. which are likely to cause
environment pollution.

The industry shall comply noise pollution
(Regulation and control) Rules, 2000.

Complying.

The industry shall comply all the
direction/Rules/Instructions as may be
issued by the MOEF/CPCB/HSPCB from
time to time.

Complying.

The industry shall ensure that various
characteristics of the effluents remain
within the tolerance limits as specified in
EPA Standard and as amended from time
to time and at no time the concentration
of any characteristics should exceed
these limits for discharge.

Complying.

10.

The industry would immediately submit
the revised application to the Board in
the event of any change in the raw
material in process, mode of
treatment/discharge of effluent. In case
of change of process at any stage during
the consent period, the industry shall
submit fresh  consent application
alongwith the consent to operate fee, if
found due, which may be on any account
and that shall be paid by the industry
and the industry would immediately
submit the consent application to the
Board in the event of any change during
the year in the raw material, quantity,
quality of the effluent, mode of
discharge, treatment facilities etc.

Complying.

: 3

The officer/official of the Board shall
reserve the right to access for the
inspection of the industry in connection
with the various process and the
treatment facilities. The consent to
operate is subject to review by the Board
at any time.

Complying.

12.

Permissible limits for any pollutants
mentioned in the consent to operate
order should not exceed the
concentration permitted in the effluent
by the Board.

Complying.

13-

The industry shall pay the balance fee, in
case it is found due from the industry at
any time later on.

Complying.
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14,

If the industry fails to adhere to any of
the conditions of this consent to operate
order, the consent to operate so granted
shall automatically lapse.

Complying.

15,

If the industry is closed temporarily at its
own, they shall inform the Board and
obtain permission before restart of the
unit.

Complying.

16.

The industry shall comply all the
Directions/ Rules/Instructions issued
from time to time by the Board.

Complying.

Specific Conditions :

Compliance Status

The unit shall adopt conservative
measures for storing the press mud in
the premises of the unit and to control
odour as proposed.

Complying.

The unit shall store the Press mud at the
site scientifically.

Complying.

That the unit will comply the order/
direction issued by the Hon’ble Supreme
Court of India, Punjab & Haryana High
Court, NGT, Environment Court or any
other court.

Complying.

That the unit will apply for renewal of
consent to operate before 90 days from
the expiry of this CTO.

Not required at this
stage.

That the unit will comply with the all the
Rules/ Regulations/ Acts/ Notification
issued by CPCB/ HSPCB and MOEF&CC.

Complying.

That the wunit will maintain the
parameters within permissible Standards
as per EP Act, 1986.

Complying.

That the wunit will not made any
expansion without prior permission of
the Board.

Not required at this
stage.

That the unit will not discharge any kind
of trade effluent and air emission.

Complying.
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That this CTO granted to the unit without
prejudice of prosecution filed against the
unit before the Special Environment
Court at Kurukshetra for past violations
and subject to the decision of Hon'ble
NGT in the matter of Sh. Sumit Saini
Versus Haryana State Pollution Control
Board & Ors. vide Original Application
No.373/2022 (I.A No. 165/2022).

Case is pending at
Environment Court.

10.

In case, any violations is found at any
stage, then this CTO, so granted, shall
be revoked without giving show cause
notice.

Action will be taken if
found at any stage.

S

Nargs mar, AEE
HSPCB, Yamuna Nagar
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Action plan fo
21.02.2023
as Sumit s
Which is pe

I' restoration of the environment as per order dated
n the matter of Original Application No. 373/2022 titled
aini Vs Haryana State Pollution Control Board & Ors.
nding before Hon'ble NGT, New Delhi.

In this connection, it is Informed that complaint Sh. Sumit Saini
has filed a

complaint before Hon’ble National Green Tribunal vide OA no.
373/2022 titled a

o S Sumit Saini Vs Haryana State Pollution Control Board &

The Hon'ble NGT in the matter passed an order dated
21.02.2023 and Passed the following directions: -

“13. In the report dated 16.01.2023, the Regional Officer,
HSPCB, Yamuna Nagar had mentioned that environmental
compensation of Rs. 15,31,250/- was imposed by HSPCB
on M/s SPS Bio Chem Pvt. Ltd which has been deposited
by the above said unit. The amount of environmental
Compensation deposited by M/s SPS Bio Chem Pvt. is
ordered to be utilized for restoration of the environment
in the area and respondent no. 2-HSPCB and respondent
no. 4-Deputy Commissioner, Yamuna Nagar are directed
to submit Action Plan for utilization of the amount of
environmental compensation for restoration of the
environment in the area with specific timelines within one
month by email at Jjudicial-ngt@gov.in preferably in the

form of searchable PDF/OCR supported PDF and not in the
form of Image PDF.”

The overall objective of this action plan is restoration of the

environment in the area. The details of work to be done at site are as
under:-

sr. Name of Activity Timeline

1 | Aforestation drive alongwith the road side or any other | 30.06.2023
| suitable place to be done in the area to restore the
nment in coordination with the Forest Department.
th checkup camp to be organized with the help of | 30.06.2023
rict Civil surgeon, Yamuna Nagar.
ssue the grant to the Gram Panchyat, Damla for the 31.03.2024
of green park for the villagers, if the land is
the Gram Panchayat and cleanliness drive in

a in coordination with the BDPO.
A
Regional Officer

Yamuna Nagar, HSPCB
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